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TRAI's RESPONSE TO THE BACK REFERENCE OF DoT
INTRODCUTION
1.

The Department of Telecommunications (DoT) through its letter dated
26th November, 2012 had requested the Authority to give its
recommendations on the Allocation and Pricing of Microwave Access
(MWA) and Microwave Backbone (MWB) RF carriers. In response, TRAI
sought certain additional information and clarifications from DoT. The
requisite information was made available by DoT in June-2013 and
August-2014. After receiving the information, TRAI had initiated
consultation process on the subject on 28th March, 2014. Based on
the comments received from the stakeholders and further analysis
and research, on 29th August, 2014, the Authority sent its
Recommendation on ‘Allocation and Pricing of Microwave Access
(MWA) and Microwave Backbone (MWB) RF carriers’ to DoT.

2.

The Recommendations have been considered by DoT. On some of the
issues, DoT need clarifications. Therefore, through its letter dated 16th
October 2015, some of the recommendations have been referred back
to the Authority for clarifications/reconsideration. A copy of the DoT's
back reference is attached at Annexure-I.
Response of the Authority to the paras referred in back reference

3.

The Authority, after carefully going through the back reference, has
noted that the main issue raised by DoT, in all the Microwave bands
recommended by the Authority, is regarding allocation methodology of
MWA and MWB carriers on administrative basis. Primarily, the DoT
has asked the Authority to reconsider its recommendations with
regard to assignment of Microwave carriers on administrative basis,
stating that as administrative allotment follows the principle of ‘first
come first served’ and the same has been denounced by the Supreme
Court in its judgement on the 2G case.

4.

Regarding allocation methodology of MW carriers, the Authority in
chapter-2 of the recommendations in paras 2.18 to 2.29 and paras
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2.44 to 2.62, has elaborately explained the rationale for continuing
with

the

existing

assignment

methodology

which

was

on

administrative basis. Regarding query of DoT on legal issue of
assignment methodology raised in paras from 5.1 to 5.7 and 5.10 to
5.15 of the back reference, the Authority has already communicated
its stand vide its letter No. 102-6/2014-NSL-II dated 8th July,2015
(Copy enclosed as Annexure-II). Further, a letter No. 102-6/2014NSL-II dated 14th October, 2015 in this regard was also written.
5.

On the DoT’s request (i) to recommend methodology of allocation of
spectrum/carriers to all categories of telecom licensees, methodology
of charging including whether it can be linked to market discovered
prices in some other band or not and associated terms and conditions
and (ii) to provide its recommendations on methodology and pricing
for allotment of carriers in these bands other than telecom service
providers (DoT view in para 5.1 to 5.7), it is mentioned that these were
not the parts of the original reference of the DoT on the subject.

6.

Regarding charging of MWB link @Rs.13,900 per KM per annum (para
5.14), it is clarified that this charge is for one carrier of 2x28 MHz
bandwidth. Charges for different carrier sizes, say 2x56 MHz should
be determined proportionately.

7.

On the paras 5.8, 5.17 & 5.19 of TRAI recommendations, DoT's view
and TRAI's response to the same is given in the following paragraphs:

A. Para 5.8

The Authority recommends that the higher frequency bands viz. 26
GHz, 28 GHz, 32 GHz, 38 GHz and 42 GHz should be earmarked for
fixed point-to-point MW carriers and the channeling plan should be
kept in line with the ITU-R recommendations. The Authority is also of
the view that larger carriers of size 56 MHz (paired) and 112 MHz
(paired) should also be assigned to the TSPs in these bands. As the
number of assignments made in the 21 GHz band is quite small, the
DoT may also examine the feasibility of assigning larger carrier sizes
in this band. (Para 2.80)
(TRAI Recommendation)
2

DoT View


DoT is of the view that in addition to Point to Point links, the
Point to Multipoint link/ usage may also be considered.



Further, DoT is of the view that there is a need for high capacity
backhaul links with introduction of newer technologies such as
4G, 5G and beyond to serve the rapidly increasing data traffic
and therefore these bands may be opened up. This also happens
to be in line with the TRAI recommendation herein. Broader
bandwidths of 56 MHz and higher may also be considered as
per TRAI recommendation.



However, it is observed that these are shared bands for point-topoint and point-to-multi point links for public telecom networks
as well as for other usages. Hence, there may be variable band
width requirement in these bands.



Further, it is noted that the provision of 56 MHz and higher
bandwidths is not feasible in 21 GHz band due to its limited
availability.



These bands will be used for MWA.

Therefore, TRAI may reconsider their recommendation with respect
to bandwidths of 56 MHz and higher in 21 GHz band.
In addition, the TRAI is also requested to provide its reconsidered
recommendations on methodology and pricing for allotment of
carriers in these bands to users other than telecom service
providers.
Response of TRAI
In its recommendations the Authority had recommended to
allot carriers for MWA on exclusive basis in 13-42GHz to the
Telecom service providers(TSPs). It was also recommended that
charging for the same should be done based on Adjusted Gross
Revenue(AGR). It was also recommended that larger carriers of
size 56 MHz (paired) and 112 MHz (paired) should also be
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assigned to the TSPs in higher frequency bands viz. 26GHz,
28GHz, 32GHz, 38GHz and 42GHz and proportionate charge for
the same may be levied on the TSPs. The Authority is in
agreement with the DoT's view that in addition to Point to
Point links, the Point to Multipoint link/ usage may also be
considered. However, the Authority is of the opinion that once
exclusive carriers are assigned to the TSPs for MWA spectrum,
they can use these carriers for point-point or point-tomultipoint links. Regarding allotment of these carriers to users
other than TSPs, it is clarified that the same was not part of
the original reference.
The Authority has noted DoT’s submission that provision of
higher bandwidth carrier is not feasible in the 21 GHz band due
to its limited availability.
B. Para 5.17
The Authority recommends that both E-band and V-band should be
opened with ‘light touch regulation’ and allotment should be on a
‘link to link basis’. The responsibility for registration and database
management should lie with WPC wing of DoT. For this purpose, WPC
should make necessary arrangements for an online registration
process by developing a suitable web portal. Responsibility for
interference analysis should rest with the licensee, who needs to
check the WPC link database prior to link registration (links should be
protected on a “first come, first served” basis). WPC can also
maintain a waiting list for the same spot. (Para 4.31)
(TRAI Recommendation)
DoT View
DoT noted the following:
•

The ‘Digital India’ is flag ship initiative of the Government,
which would require higher bandwidth to meet the increasing
demands for higher data traffic.
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•

The TRAI has recommended allotment of E-band and V-band
carriers on link to link basis, through on-line registration
process on a separate web portal.

•

The TRAI has also recommended that links should be protected
on a “first come, first served” basis, which amount to allotment
of carriers on first come, first served basis.

•

The Judgement of Hon’ble Supreme Court of India in 2G case
on methodology of allotment of spectrum, as mentioned in
Annexure-I to this document.

•

These bands will be used for MWA.

TRAI is requested to give its reconsidered opinion in respect of
methodology of allotment, pricing and charging

principles and

associated terms and conditions in respect of TSPs and the users
other than TSPs in light of views of DoT as detailed in Annexure-A.
Response of TRAI
Due to technology evolution and availability of wide channel
bandwidths, the use of frequency bands in the V-Band and
E-Band appear to be of interest for the current and future needs
for backhaul networks. Regarding Licensing in these bands, the
Authority had deliberated the issues in Chapter-4 of the
recommendations and recommended that that both E-band and
V-band should be opened under ‘light touch regulation’ and
allotment should be on a ‘link to link basis’. With the proper
interference management, same carrier can be used by many
TSPs.

V-band as license-exempt band for indoor and outdoor access
applications:In India only two bands 2.4GHz (2.400-2.4835 GHz) and 5.8GHz
(5.825-5.875GHz) have been defined as License-exempt bands for
indoor and outdoor applications. With the rise in bandwidth hungry
applications, rise in number of smart phones & devices, congestion is
being observed in these two bands. The Digital India programme, a
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flagship initiative of the Government, envisages proliferation of egovernment

services

across

all

citizens,

which

will

require

Government enabled/PPP model Wi-Fi hotspots across the public
places to provide seamless access to its citizens. This shall put
considerable pressure on the already congested delicensed bands.
Therefore there is an urgent need to identify candidate bands which
can be delicensed to cater to the huge demand in the near future.
The V-band is a strong candidate band for the same. In their
comments

to

the

consultation

paper

on

the

subject,

many

stakeholders commented that many countries in the world have
adopted the V-band and kept it as un-licensed band. Therefore, it
should be kept as an un-licensed band in India too. They suggested
that

while

keeping

it

under

unlicensed

category,

reporting

requirements can be mandated with details of location, spot
frequency uses, antenna gain etc. for the purpose of maintaining
records in WPC.
In its proposal to WRC-2015, India has proposed this band to be
identified for ISM applications. The proposal of India reads as below:

“IND/107A24/61
1.2 to consider identification of frequency bands for ISM applications including possible
additional allocations to the ISM on a primary basis around 60 GHz and higher bands;”

The

Authority

in

its

subsequent

recommendations

on

‘Delivering Broadband Quickly: What do we need to do?’ dated
7th April, 2015, has at para 3.19 mentioned that most countries
have already de-licensed the 60 GHz band(V-band or WiGig band
using 802.11ad) and this band has a good device ecosystem;
India should also de-license the 60 GHz band immediately and
make it available for consumers.
In view of the above, the Authority recommends that V-band
(57-64GHz) should be delicensed for indoor and outdoor based
access applications like WiFi hotspots etc.
For outdoor usages involving backhaul use, power requirement
may be different than that in access applications. WPC may
define parameters for access and backhaul applications in this
1

http://www.itu.int/md/R15-WRC15-C-0107/en
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band. For V-band in backhaul applications, since it is important
to maintain records in WPC about details of location of
antennas, spot frequency uses, antenna gain etc so as to avoid
any interference from the adjacent channels, it may continue
to be on light-licensing and at the price recommended in the
recommendations dated 29th August, 2014. WPC may carryout
Electromagnetic

Interference

Compatibility(EMC)

analysis

(EMI)/
to

ensure

Electro

Magnetic

interference

free

coexistence of backhaul and access applications in the V-band
in the same geographical locations and may place restrictions
on the technical parameters like Max. EIRP, max. Transmitted
power, antenna gain in line with international best practices.
C. Para 5.19
The Authority recommends that:
(a) E-band carrier should be charged at Rs. 10,000/- (Rs. Ten
Thousand) per annum per carrier of 250 MHz each. More than one
channel can be allocated and allowed for aggregation. There should
be initial promotional discount of 50% for three years from the date
of allocation of first carrier in this band.
(b) In case of charging of V-band carriers since there are limitations in
this band due to the factors enumerated in para 4.28, it should be
charged for Rs. 1000 (Rs. One Thousand) per annum per carrier of
50 MHz each. More than one channel can be allocated and allowed
for aggregation. There should be initial promotional discount of 50%
for three years from the date of allocation of first carrier in this
band.
(c) To avoid spectrum hoarding which may be possible by the low fee
structure, a rollout obligation should be attached to the licenses and
a 12 month time limit for achieving the rollout goal may be given to
the licensee failing which the spectrum for that particular spot may
be taken back and assigned to next in the waiting list.
(d) The prices mentioned for E-band and V-band has to be reviewed
after 5 years based on deployment and usage of the links. (Para
4.50)
(TRAI Recommendation)
7

DoT View
It is noted that TRAI has agreed with one of the stake holder’s
suggestion that the current pricing model (based on AGR) cannot be
applied to these bands considering the quantum of available
spectrum and the different characteristics of these bands.
Further, it is observed that TRAI has recommended that E-Band
carriers should be charged at Rs. 10,000/- (Rupees Ten thousand)
per annum per carrier of 250 MHz each. However, it is not clear
that the above rate is for one link or for the entire service area.
Moreover, DoT is of the view that the initial promotional discount of
50%, as recommended by TRAI, may not be advisable as the
charges recommended by the TRAI are already insignificant.
Further, it is unmanageable rather non-feasible to monitor and
enforce the number of links deployed in these bands.
Response of TRAI
In its recommendations of V-band and E-band, the Authority
recommended that allotment for backhaul should be on a ‘link
to link basis’ and not on exclusive basis. Accordingly, the
charges for these links were recommended on 'per-link' basis.
Now since clarification on the same has been sought, the
Authority would like to clarify that E-band carrier should be
charged at Rs. 10,000/- (Rs. Ten Thousand) per annum per link
per carrier of 2x250 MHz.
In order to promote the usage of these link for carrying higher
amount of data and due to the fact that only short distances in
line-of-sight can be covered using links in these bands, higher
prices will not help in popularising these bands. Therefore, the
Authority is of the view that there should be initial promotional
8

discount of 50% for three years from the date of allocation of
first carrier in this band. This will help in proliferation of data
services in the country. Accordingly, the Authority reiterates
its recommendations and recommends that the same rate may
be applied to other users viz. NLD, ILD, ISP etc. As mentioned
in response to para 5.17 above, DoT may place restrictions on
the technical parameters like Maximum EIRP, maximum
Transmitted power, antenna gain etc in respect of both E-band
and V-band in line with international best practices.

9

Annexure – I
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